-2 A W ]

NOTES OF THE REGISTRY |— o ORDERS OF THE TRIBUNAL
»
i |
21.9]98

In this disposed of matter Shri D.N.Mishra .
appefring on behalf of the respondents in the O.A. has
filed Misc.Application 531/98, seeking modification of
order dated 27.841996 disposing of the Original
Appljcation. Learned counsel who had appeared in this
O.A.pn hehalf of the petitioner is an outstation Lawyer,
to whom copy of the M.A. has been sent by Regd.Post which
has been served on him, but he has not appeared. In view
of this the métter was fixed to to-day for peremptory
hearing of M.A.531/97. To-day ™ learned counsel for the
petifioner in O.A. is also absent nor any request has
been| made on his behalf $M§B adjournment. In view of
this|it is not possible toy£é§a§%the matter any further.
We have heard Shri D.N.Mishra, who has filed
M.A.331/98 appearing on behalf of the Respondents. This
O.A. |was disposed of on the date of admission in order
dated 27.8.1996 direcfing that the applicant should
submit & representation to Divisional Railway Manager,
S.E.Hailway, Khurda Road, within a period of two weeks
ventilating his grievances and the D.R.M. shall dispose
of "the representation within four weeks of filing the
samed If the D.R.M. has any cause to withhold the
Eretirement dues he shall give the applicaﬁt a reasonable
oppoxtunity of being heard and pass a reasoned and
speakKing order by the time indicated above. In this M.A.
it h3s been submitted by the petitioner-respondent, who
was Res.2 in the O0.A. that in persuance of the above
N.\ diredtion a representtion was filed. For considering the
reprgsentation,Res.2 directed the applicant to appear
beforle him on 9.1.1997. Though the applicant attended on
the £ate fixed, but that day the matter could not be
taken| up. Another date was fixed on 30.1.1997. On that
day the matter could not be taken as General Manager,
S.E.Riéégay had visited Xhurda Road. On 17.3.1997 +the
petiti?pfgwghriK.C.Mohapatro appeared before Res.2, but
he hag not brought any document to substantiate that he

is thp same person who is the petitioner in this O0.A. and
any document to show that he had been acquitted in the
crimipal cases mentioned in the M.A. The applicant was

given| opportunity to appear on 24.3.1997 with those
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dociments, but on that date he did not appear. Again
another date was fixed to 15.12.1997, but he did not
appgar. In view of this it is submitted in this M.A. that
it [is not possible to comply with the direction of the
Tripbunal in giving personal hearing to the applicant. In
congideration of the above, it is directed that D.R.M.
may| fix another date and sent notice to the applicant by
Regfl.post to appear on that date. It should be made clear
in [that notice that in case he does not appear on that
date with the necessary documents and identification the
matter will be disposed of on the bhasis of materials
ava)lable on record and on that date if the-petitioner
doeg not appear with necessary document then Res.? will
be free to pass appropriate, bhut reasoned orders on the
representation which has been filed by the petitioner..
With the above direction M.A.531/97 is disposed
of.
Handl over a copy of the order to Shri D.N.Mishra, learned
Stamding Counsel and A copy of the order be sent to
R pet#tioner by Regd.Post in the address given in :Fe 0.A,.
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